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Review Appllcation Mo« 86 o£ 2004

I n

O riginal Applloatlon No«452/'2004

Jabalpur this the ^ ____ <3ay of S f , 2004

Hon'ble Mr, M .P . Singh, Vice Chairman 
Hon* b le Mr» A«K. Bhatnagar, Member(J)

1 . Com'nlssioner# Kendriya Vldyalaya Sangathan, 18

In st ita t io m l  Area, Shahld Jeet Singh Marg, New

Delhi.

2 .  Union o f India through Secretary, M inistry of 

Human Resources Development, New Delhi.

3 . Assistant Commissioner, Kendriya Vldyalaya Sar^athan 

Regional O ff ic e , Bhopal, M .P*

4 . The Chairnvan, Kendriya V|(jyalaya Sangathan, 18

Institutional Area, Shahid Jeet si:ngh Marg, New

Delhi.
Applicants

By Advocate Shri M .K . Verma

Versus

'SU'i jay Kafehyap 3/0 Late Shri G .R . Kashyap, aged about 

53 years, U .D .C . ,  Kendriya Vldyalaya N o .l , Bhopal(M .P.)

R/o Quarter Mo.22 , K .V . N o .l , Bhopal(M .P.)

Respondent
—n ----- fr-n -■ n III! I,|| Trimm n iniii-im

By Advocate Shri ---

O R D E R  

B y H O n*bIe Mr.A .K . Bhatnagar , J .M .

This review application has teen filed for review

Of the order dated 1 9 .08 .2 00 4  passed in 0 .A .No*452/2004

alongwlth delay condonation application n o .12 6 2 /0 4 . The

cause shovm in delay condonation application is sufficient .

Delay is condoned in filing the present review application.
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2 . We have carefully  perused the grounds taken for 

reviewing the order dated 1 9 .08,20u4<i These grounds 

were i->fell Gonsldered lidiile passing the order for whlah 

review has been sought for. I t  well settled that 

review is not an appeal in  disguise 'whereby an erroneous 

decision is reheard and corrected, but lies  only for 

patent error. There is  no error apparent on 'the face 

o f  record and we do not find any good ground for review 

of our order. The decision o f  Hon'ble Apex Court in the 

case o f  Avtar Singh Shaikhon Vs* Union of In d ia and Others 

A«I«R* 1980 .3«G« 2041, also fo rtifies  our stand. The review ■ 

application is totally  bereft of any merit and is  accordingly 

rejected in  circulation .

(J) Vice Chairman
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